 LIR No. 1793/19
Abdul Aziz vs Top Shop Impex

18.08.2020

Present: None for the parties.

The matter was earlier fixed for 16.05.2020 for the

service of the management, but, the matter could not be taken up on that

day in view of spreading of covid-18.
The notice issued to the management on it's second

address is received back with the report unserved, whereas, notice

issued to the management on it's first address is not received back.

Today, no one has appeared on behalf of any of the

parties through video conference.

Workman is directed to file e.mail address, mobile

phone number of the management and complete set of documents
within 10 days from today and on filing of the same, the notices are

ordered to be issued to the management, which are returnable on

25.11.2020.
Ahlmad of this court is directed to send the copy of

this order to the concerned official of District Court, Rouse Avenue Court
Complex, New Delhi for uploading on the officia "wEt?site of Delhi District

Court.

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-1X
ROUSE AVENUE COURTS.NEW DELIN
13.08.2020



LIR No. 656/16
Dal Chand vs. M/s Babu Jagjiwan Ram Memorial Hospital & Ors.

18.08.2020

Present: None for the workman.
Sh. Raj Kumar Mittal, AR for the management no.l and 2

through video conference.
Sh. Abhishck Kumar, AR for the management No.3 through

video conference.
The matter is fixed for today for the evidence of the workman

and also for the payment of the cost Rs. 5,000/- by the management No.3 to

the workman,
Today, no one has appeared on behalf of the workman through

video conference.
L.d. AR for the management No.3 has submitted that the cost

will be paid to the workman on the next date of hearing.
Accordingly, the matter stands adjourned for the evidence of
the workman and also for the payment of cost by the management No.3 to
the workman on 01.03.2021. Workman is directed to file affidavits of the
witnesses in the court one week prior to the next datE of hearing and supply
advance copies thereof to the managementfor ;{EJA R<in similar manner.
Ahlmad is directed to send the copy of this order to the

concerned official of District Court, RADC fof uploading on the official
Ty

website of the District Court.

(PAW { KUMAR MATTO)
Presiding Officer Labour Court-1X
Rouse Avenue Courts/New Delhi



LIR No. 9108/16
Wazir vs. M/s UNI Style Images Pvt. Ltd,

18.08.2020

Present: None for the workman.
None for the management.
(Defence of the management is already struck off)

The matter was earlier fixed for 15.07.2020 for evidence of the
workman. But the matter could not be taken up on that day, in view of
spreading of covid 19,

Today, no one has appeared on behalf of any of the parties

through video conference.

Accordingly, the matter stands adjourned for the evidence of
the workman on 08.03.2021. Workman is directed to file affidavits of the
witnesses in the court one week prior to the next date of hearing and supply
advance copies thereof to the management or it’s AR in similar manner.

Ahlmad is directed to send the copy of this order to the

concerned official of District Court, RADC for uﬁlo' ing on the official

website of the District Court. 7 "

(PAWAN KUMAR MATTO)

Presiding Officer Labour Court-1X

Rouse’Avenue Courts/New Delhi
18.08.2020



LID No. 371/19
Bunty @ Bunty Kumar vs. M/s Cadila Healthcare Ltd.

18.08.2020

Present: None for workman. '
Sh. Anurag Lakhotia, AR for the management through video

conference.
The matter is fixed for today for the evidence of the workman.

Today, no one has appeared on behalf of the workman through

video conference.
The Ld. AR for the management has told to the court that he

has already received the copy of affidavit of the workman.

Accordingly, the matter stands adjourned for the evidence of
the workman on 12.03.2021. Workman is directed to file affidavits of all the
witnesses in the court one week prior to the next date of hearing and supply
advance copies thereof to the management or it’s AR in similar manner.

Ahlmad is directed to send the copy of this order to the

concerned official of District Court, RADC for upljog)iing on the official

website of the District Court.

(PAWAN KUMAR MATTO)
Presiding Ofticer Labour Court-1X
Rouse Avenue Courts/New Delhi
18.08.2020



LIR No.6154/16
/ Satish Choudhary vs. M/s Bal Bharti Public School

18.08.2020

Present: None for the parties.

The matter was earlier fixed for 15.07.2020 for evidence of the
management. But the matter could not be taken up on that day, in view of
spreading of covid 19.

Today, no one has appeared on behalf of any of the parties

through video conference.

Accordingly, the matter stands adjourned for the evidence of
the management on 10.02.2021. Management is directed to file affidavits of
the witnesses in the court one week prior to the next date of hearing and
supply advance copies thereof to the workman or his AR in similar manner.

Ahlmad is directed to send the copy of this order to the

concerned official of District Court, RADC for uploading on the official

website of the District Court.

(PAWAN KUMAR MATTO)
Presiding Officer Labour Court-1X
Rouse Avenue Courts/New Delhi
18.08.2020



LIR No. 1712/16
Raju Chauhan vs. M/s Living Media

18.08.2020

Present: None for the parties.

The matter was earlier fixed for 15.07.2020 for evidence of the
management on the preliminary issue No.l. But the matter could not be

taken up on that day, in view of spreading of covid 19.

Today, no one has appeared on behalf of any of the parties

through video conference.

Accordingly, the matter stands adjourned for the evidence of
the management on the preliminary issue No.1 on 16.02.2021. Management
is directed to file affidavits of the witnesses in the court one week prior to
the next date of hearing and supply advance copies thereof to the workman
or his AR in similar manner.

Ahlmad is directed to send the copy of this order to the

concerned official of District Court, RADC for ﬁp oading on the officia

|/
website of the District Court. e
Qfﬁ ;
(PAWAN KUMAF

AR MATTO)
Presiding Officer Labour Court-1X
Rouse Avenue Courts/New Delhi
18.08.2020



yarun Kumar Yadav vs Paul Componenis Pvi. Lid. & ors.

18.08.2020

Present: None for the workman.

None for the managements.

The matter was earlier fixed for 16.04.2020 for the
service of the managements, but, the matter could not be taken up on

that day in view of spreading of covid-19.

Notice issued to the management no.1 and 2 are
received back with the report unserved, whereas, the notice issued to
the management no.3 is not received back.

Today, no one has appeared on behalf of any of the

parties through video conference.
Workman is directed to file fresh address, e.mail
bile phone number of the management no.2 along with the

address, mo

email addresses and mobile phone numbers of managements no.1&3

and complete sets of documents within 10 days from today and on filing

of the same, the notices are ordered to be issued to the managements,

which are returnable on 26.11.2020.
Ahlmad of this court is directed to send the copy of

this order to the concerned official of District Court, Rouse Avenue Court

Complex, New Delhi for uploading on the official website of Delhi District

Court.

5
@rs
(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COUNTS.NEW DELHI
18.08.2020




LCA No. 949/16
Kamal Asrani vs. M/s Webonflex Marketing Pvt. Ltd.

18.08.2020

Present: None for the parties.
The matter was earlier fixed for 15.07.2020 for evidence of the

workman. But the matter could not be taken up on that day, in view of

spreading of covid 19.

Today, no one has appeared on behalf of any of the parties

through video conference.
Accordingly, the matter stands adjourned for the evidence of

the workman on 08.03.2021. Workman is dirccted to file affidavits of the

witnesses in the court one week prior to the next date of hearing and supply

advance copies thereof to the management or it’s AR in similar manner.

It will be last and final opportunity to the workman to conclude

his entire evidence.
Ahlmad is directed to send the copy of this order to the

concerned official of District Court, RADC for upl ading on the official

L

(PAWAN KUMAR MATTO)
Presiding Officer Labour Court-1X
R9t1§c Avenue Courts/New Delhi
| 18.08.2020

website of the District Court.



IR No. 9886/16
Mukesh Bharti vs. M/s M.S.W. Solution Pvt. Ltd.

18.08.2020

present:  None for the parties.
The matter was earlier fixed for 15.07.2020 for evidence of the

workman. But the matter could not be taken up on that day, in view of

spreading of covid 19.
Today, no one has appeared on behalf of any of the parties

through video conference.
Accordingly, the matter stands adjourned for the evidence of

the workman on 10.03.2021. Workman is directed to file affidavits of the
witnesses in the court one week prior to the next date of hearing and supply
advance copies thereof to the management or it’s AR in similar manner.

It will be last and final opportunity for the workman to
conclude his entire evidence on the next date of hearing.

Ahlmad is directed to send the copy of this order to the

concerned official of District Court, RADC for uploading on the official

website of the District Court.

(PAWAN KUMAR MATTO)
Presiding Officer Labour Court-IX
Rouse Avenue Courts/New Delhi
/’"' 18.08.2020

s
rd



LIR No. 9728/l 6
Mukesh Mishra vs. M/s Jain Fabricators Pvt. Ltd.

18.08.2020

None for the parties.

Present:
s earlier fixed for 16.05.2020 for remaining

The matter wa

evidence of the workman. But the matter could not be taken up on that day,

‘1 view of spreading of covid 19.

Today, no one has appeared on behalf of any of the parties

through video conference.

Accordingly, the matter stands adjourned for the same purpose

on 10.03.2021. Workman is directed to tile affidavits of the wilnesses in the

court one week prior to the next date of hearing and supply advance copies
of to the management or it’s AR in similar manner.

there
end the copy of this order to the

Ahlmad is directed to 8

concerned official of District Court, RADC for up oading on the official

website of the District Court. m
S @.L

(PAWAN KUMAR MATTO)
Presiding Officer Labour Court-IX
Rouse Avenue Courts/New Delhi
18.08.2020



LIR No. 3941/18
Mahender Singh vs PGF Lid.

18.08.2020

Present: None for the workman.

None for the management.

The matter was earlier fixed for 15.07.2020 for the

service of the management, but, the notice issued to the management is

not received back. The matter could not be taken up on that day in view

of spreading of covid-19.

Today, no one has appeared on behalf of any of the

parties through video conference.

Workman is directed to file e.mail address, mobile

he management and complete set of documents

of the same, the notices are
e on

phone number of t

within 10 days from today and on filing
ordered to be issued to the management, which are returnabl

25.11.2020.
of this court is directed to send the copy of

al of District Court, Rouse Avenue Court
he official wpbsite of Delhi District

%é*@
UMAR MATTO)
PRESIDING OIFICER:LABOLR COURT-IX

ROUSE AVENUE COI.'HTS.NI-I“H' DELIT
15.08.2020

Ahlmad

this order to the concerned offici

Complex, New Delhi for uploading on t

Court.

(l'f\“’“n h



N

LIK No. 3940/18
Devinder Singh vs PGF Lid.

18.08.2020
Present: None for the workman.

None for the management.

The matter was earlier fixed for 15.07.2020 for the
service of the management, but, the notice issued to the management is

not received back. The matter could not be taken up on that day in view

of spreading of covid-19.

Today, no one has appeared on behalf of any of the

parties through video conference.

Workman is directed to file e.mail address, mobile

phone number of the management and complete set of documents
within 10 days from today and on filing of the same, the notices are

ordered to be issued to the management, which are returnable on
25.11.2020.

Ahlmad of this court is directed to send the copy of

this order to the concerned official of District Court, Rouse Avenue Court
ciaﬁxvebsite of Delhi District

/ )

N KUMAR MATTO)
COURT-IX
DELHI

Complex, New Delhi for uploading on the offi

Court.

1l'1\“’1

PRESIDING OFFICER:LABOUR

ROUSE AVENUE COURTS.NEW
18.05.2020



/IR No. 911/20
C]mmlerslwhnr vs M/s Digicable Network (India) Pvi.Ltd.

18.08.2020

Present: None for the workman.

The matter was earlier fixed for 16.05.2020 for

but, the matter could not be
19.

service of court notices to the workman,
taken up on that day in view of spreading of covid-

The court notices issued issued to the workman are

not received back.

Today, no one has appeared on behalf of the

workman through video conference.
is ordered to be issued

ne number, as

Accordingly, fresh court notice

workman through whatsapp on his mobile pho

to the
to the workman is

mentioned in the reference. Court notice to be issued

returnable on 22.10.2020.

Ahlmad of this court is directed to send the copy of

this order to the concerned official of District Court, Rouse Avenue Court

Complex, New Delhi for uploading on the ofﬁciaﬂ-wgbsite of Delhi District
Court. |

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS,NEW DELHI
18.08.2020



i No- 2533/19
Shﬂ"'“‘-"'““ Prasad Yadov vs Paul Components Pvi. Ltd. & ors.

18.08.2020
present: None for the workman.

None for the managements.

The matter was earlier fixed for 16.04.2020 for the
service of the managements, but, the matter could not be taken up on

that day in view of spreading of covid-19.

Notice issued to the management no.1 and 2 are
received back with the report unserved, whereas, the notice issued tO

the management no.3 is not received back.

Today, no one has appeared on behalf of any of the

parties through video conference.

Workman is directed to file fresh address, e.mail
address, mobile phoné number of the management no.2 along with the
email addresses and mobile phone aumbers of managements no.1&3
and complete sets of documents within 10 days from today and on filing

of the same, the notices are ordered to be issued 1o the managements,

which are returnable on 26.11.2020.

Ahlmad of this court is directed to send the copy of
this order to the concerned official of District Court, Rouse Avenue Court
Complex, New Delhi for uploading on the official ¥ éBsite of Delhi District

Court.

(PAWAN KUMARMATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS.NEW DELHI
15.08.2020



LIR No. 350/16

girender Singh Rawat vs. M/s Living Media

18.08.2020

present:  None for the parties.
The matter was earlier fixed for 15.07.2020 for evidence of the

management on the preliminary issue No.l. But the matter could not be

taken up on that day, in view of spreading of covid 19.

no one has appeared on behalf of any of the parties

Today,
through video conterence.
Accordingly, the matter stands adjourned for the evidence of

the management on the preliminary issue No.l on 16.02.2021. Management

is directed to file affidavits of the witnesses in the court one week prior 1o

the next date of hearing and supply advance copies thereof 10 the workman

or his AR in similar manner.
Ahlmad is directed to send the copy of this order to the

website of the District Court.

(PAWAN KUMAR MATTO)
Presiding Officer Labour Court-1X
Rouse Avenue Courts/New Delhi
18.08.2020



LIR No. 9726/16
Vikas Gupta vs. M/s Jain Fabricators Pvt. Ltd.

18.08.2020

Present: None for the parties.

The matter was earlier fixed for 16.05.2020 for cross-
examination of the workman by the management. But the matter could not
be taken up on that day, in view of spreading of covid 19.

Today, no one has appeared on behalf of any of the parties

through video conference.
Accordingly, the matter stands adjourned for the same purpose
on 10.03.2021.
Ahlmad is directed to send the copy of this order to the
concerned official of District Court, RADC for uploading on the official

website of the District Court. L
.a’r i

C

(PAWAN KUMAR MATTO)

Presiding Officer [abour Court-1X

Rouse Avenue Courts/New Delhi
18.08.2020




LIR No. 222/16
Ganjay Kumar vs. M/s Living Media

18.08.2020

Present: None for the parties.

The matter was earlier fixed for 15.07.2020 for evidence of the
management on the preliminary issue No.l. But the matter could not be

taken up on that day, in view of spreading of covid 19.
Today, no one has appeared on behalf of any of the parties

through video conference.
Accordingly, the matter stands adjourned for the evidence of

the management on the preliminary issue No.1 on 16.02.2021. Management

is directed 1o file affidavits of the witnesses in the court one week prior to
the next date of hearing and supply advance copies thereof to the workman

or his AR in similar manner.
Ahlmad is directed to send the copy of this order to the

concerned official of District Court, RADC for uplogding on the official

website of the District Court. TN
ol

(PAWAN’KUMAR MATTO)
Presiding-*(}i‘ﬁcer Labour Court-1X
Rouse/Avenue Courts/New Delhi

18.08.2020




IR No. 3966/18
Ram Daras vs. M/s Daya Ram Thekedar

18.08.2020

Present: None for the workman.
Management is already exparte.

The matter is fixed for today for the exparte evidence of the

workman.
Today, no one has appeared on behalf of the workman through

video conference.
Accordingly, the matter stands adjourned for the exparte

evidence of the workman on 15.03.2021.
Ahlmad is directed to send the copy of this order to the

concerned official of District Court, RADC for dfphl:}ading on the official

website of the District Court.

Presiding Officer Labour Court-1X
Rouse Avenue Courts/New Delhi
18.08.2020



TTTTE——. S

LI Neo. 1813/19
Rajesh Kumar vs Scientific Security Management Services Pyt

Lid.
18.08.2020

Present: None for the workman.

The matter was earlier fixed for 16.04.2020 for filing
of the statement of claim, but, the matter could not be taken up on that

day in view of spreading of covid-19.

Today, no one has appeared on behalf of the
workman through video conference.

Accordingly, the matter stands adjourned for filing of
19.09.2020.

the statement of claim on
ourt is directed to send the copy of

this order to the concerned official of District Court, Rouse Avenue Court
for uploading on the official ]wj)site of Delhi District

Ahlmad of this

Complex, New Delhi

Court.
g /.’
K
KUMAR MATTO)
PRESIDING OFFICER:LAROUR COURT-IX
ROUSE AVENUE COURTS.N EW DELIL
13.08.2020

(PAWAN



LID No. 807/16
Rehana Khatoon vs. M/s Maxfort School & Ors.

18.08.2020

Present: None for the workwoman.
None for the management no.1.
Management No.2 is already exparte.

The matter was earlier fixed for 16.05.2020 for evidence of the

workwoman. But the matter could not be taken up on that day, in view of

spreading of covid 19.

Today, no one has appeared on behalf of any of the parties

through video conference.

Accordingly, the matter stands adjourned for the evidence of
the workwoman on 02.03.2021. Workwoman is directed to file affidavits of
the witnesses in the court one weck prior to the next datg:j of llearing and
supply advance copies thercof to the managemem;: Si Ll:lje;} ARpg in similar

manner.
Ahlmad 1s directed to send the copy of this order to the
concerned official of District Court, RADC for uploading on the official

website of the District Court.

(PAWAN KUMAR MATTO)
Presiding Officer Labour Court-IX
Rouse Avenue Courts/New Delhi
18.08.2020



LIR No. 219/16 ‘
Ram Kumar vs. M/s Living Media

18.08.2020

Present:  None for the parties.

The matter was earlier fixed for 15.07.2020 for evidence of the

management on the preliminary issue No.l. But the matter could not be

taken up on that day, in view of spreading of covid 19.
Today, no one has appeared on behalf of any of the parties

through video conference.

Accordingly, the matter stands adjourned for the evidence of
the management on the preliminary issue No.1 on 16.02.2021. Management
is directed to file affidavits of the witnesses in the court one week prior to
the next date of hearing and supply advance copies thereof to the workman

or his AR in similar manner.
Ahlmad is directed to send the copy of this order to the

X
concerned official of District Court, RADC for ipyiding on the official

Y,

(PAWAN KUMAR MATTO)
Presiding Officer Labour Court-1X
Rouse Avenue Courts/New Delhi
18.08.2020

website of the District Court.




No. 908/20

pin
ar vs M /s Digicable Neiwork (India) Pvt.Ltd.

faj Kum
18.08.2020

Present: None for the workman.

The matter was earlier fixed for 16.05.2020 for
service of court notices to the workman, but, the matter could not be

taken up on that day in view of spreading of covid-19

The court notices issued issued to the workman are

not received back.

Today, no one has appeared on behalf of the

workman through video conference
Accordingly, fresh court notice is ordered to be issued
er, as

workman through whatsapp on his mobile phone numb

to the
to be issued to the workman is

mentioned in the reference. Court notice

returnable on 22.10.2020.
Ahlmad of this court is directed to send the copy of

this order to the concerned official of District Court, Rouse Avenue Court

Complex, New Delhi for uploading on the official wapsite of Delhi District
/ //’(/

At
(IPAWAN KUMAR MATTO)
PRESIDING OFFICER:L ABOUR COU RT-1X
ROUSE AVENUL COUNRTS.NEW DELHI
18.08.2020

Court.



4 No. 913/20

pincsh Kumar vs M/s Digicable N
' * Network (Ind;
18.08.2020 rk (India) Pve.Led.

Present; None for the workman.

| The matter was earlier fixed for 16.05.2020 for
service of court notices to the workman, but, the matter could not be

taken up on that day in view of spreading of covid-19.

The court notices issued issued to the workman are
not received back.

Today, no one has appeared on behalf of the
workman through video conference.

Accordingly, fresh court notice is ordered to be issued
to the workman through whatsapp on his mobile phone number, as
mentioned in the reference. Court notice to be issued to the workman is
returnable on 22.10.2020.

Ahlmad of this court is directed to send the copy of
this order to the concerned official of District Court, Rouse Avenue Court

vebsite of Delhi District
Court. f |

R

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS.NEW DELHI
18.08.2020

Complex, New Delhi for uploading on the ofﬁciaw



LID No. 295/1 8
Kranti Sharma @ Karan Sharma vs. M/s Bhairav Embro Design Pvt. Ltd.

18.08.2020

None for the parties.

Present:
ed for 16.05.2020 for evidence of the

The matter was earlier fix
workman. But the matter could not be taken up on that day, in view of

spreading of covid 19.
Today, no one has appeared on behalf of any of the parties

through video conference.
Accordingly, the matter stands adjourned for the evidence of

the workman on 12.03.2021. Workman 1s directed to file affidavits of the
witnesses in the court one week prior to the next date of hearing and suppl

pies thereof to the management or it’s AR in similar manner.

Ahlmad is directed to send the copy /%l this order to th

f

concerned official of District Court, RADC for b\p%qa’ding on the oftici:

website of the District Court. i NS
(R

(PAWAN KUMAR MATTO)
Presiding Officer Labour Court-1X
Rouse Avenue Courts/New Delhi
18.08.2020

advance co



LIR No. 1824/19

Pankaj Thakur vs Scientifie Security Maoanagement Services
Pvi. Lid.

18.08.2020

Present: None for the workman.

The matter was earlier fixed for 16.04.2020 for filing

of the statement of claim, but, the matter could not be taken up on that
day in view of spreading of covid-19.

Today, no one has appeared on behalf of the
workman through video conference.

Accordingly, the matter stands adjourned for filing of
the statement of claim on 19.09.2020.

Ahlmad of this court is directed to send the copy of
this order to the concerned official of District Court, Rouse Avenue Court

Complex, New Delhi for uploading on the official wgbs\ite of Delhi District
Court.

=

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS.NEW DELII
18.08.2020



LI No. 2334/19
sunil Pandey vs Paul Components Py, Lid.
18_{]8.2020

Present:

& orn.

None for the workman.

None for the managements.

The matter was earlier fixed for 16.04.2020 for the
service of the managements, but, the matter could not be taken up on
that day in view of spreading of covid-19.

Notice issued to the management no.1 and 2 are
received back with the report unserved, whereas, the notice issued to
the management no.3 is not received back.

Today, no one has appeared on behalf of any of the
parties through video conference.

Workman is directed to file fresh address, e.mail
address, mobile phone number of the management no.2 along with the
email addresses and mobile phone numbers of managements no.1&3
and complete sets of documents within 10 days from today and on filing

of the same, the notices are ordered to be issued to the managements,
which are returnable on 26.11.2020.

Ahimad of this court is directed to send the copy of
this order to the concerned official of District Court, Rouse Avenue Court

Complex, New Delhi for uploading on the official
Court.

ebsite of Delhi District

KLk

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS.NEW DELHI
18.08.2020




LIR No. 1813/19
Ashok Kumar vs Scientifie Sceurity Management Services Pvi,

Ltd.
18.08.2020

Present: None for the workman.

The matter was earlier fixed for 16.04.2020 for filing

of the statement of claim, but, the matter could not be taken up on that
day in view of spreading of covid-19.

Today, no one has appeared on behalf of the

workman through video conference.

Accordingly, the matter stands adjourned for filing of

the statement of claim on 19.09.2020.
Ahlmad of this court is directed to send the copy of

this order to the concerned official of District Court, Rouse Avenue Court
Complex, New Delhi for uploading on the official website of Delhi District

[/

Court. | 4
\ | - “_‘-\1

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS.NEW DELII
18.08.2020



LIB No. 9509/20
pappu vs M/s Digicable Network (Indin) Pvt.Ltd.

18.08.2020

Present: None for the workman.

The matter was earlier fixed for 16.05.2020 for
service of court notices to the workman, but, the matter could not be

taken up on that day in view of spreading of covid-19.

The court notices issued issued to the workman are

not received back.

Today, no one has appeared on behalf of the

workman through video conference.

Accordingly, fresh court notice is ordered to be issued
to the workman through whatsapp on his mobile phone number, as
mentioned in the reference. Court notice to be issued to the workman is
returnable on 22.10.2020.

Ahimad of this court is directed to send the copy of
this order to the concerned official of District Court, E{Duse Avenue Court

Complex, New Delhi for uploading on the official wet;isite of Delhi District

Court . J” o
(;,z,@/flw

(PAWAN KUMAR MATTO)
PRESIDING OFVICER:LABOUR COURT-IX
ROUSE AVENUE COURTS.NEW DELIN
18.08.2020



Jeevan Singh vs M /s Digicable Network (India) Pvt.Ltd

18.08.2020
Present: None for the workman.

The matter was earlier fixed for 16.05.2020 for

service of court notices to the workman, but, the matter could not be

taken up on that day in view of spreading of covid-18.

The court notices issued issued to the workman are

not received back.
Today, no one has appeared on pehalf of the
workman through video conference.

Accordingly, fresh court notice is ordered to be issued

to the workman through whatsapp on his mobile phone number, as

mentioned in the reference. Court notice to be issued to the workman 1S

returnable on 22.1 0.2020.

Ahlmad of this court is directed to send the copy of

of District Court, Rouse Avenue Court

this order to the concerned official
hi District

ew Delhi for uploading on the official webgite of Del

,/I
!

Court.
P
J({E:t*g
(PAWA '\C “)ﬂ’[.\ It MATTO)
PRESIDING 0I-‘l+'l(‘l*‘.ll:ln\lllll'll COURT-IX
ROUSE AVENLE COURTS.N EW DELI
18.08.2020

Complex, N



T———

LIk No. 2531/19
sanjay Kumar vs Paul Components Pvi. Lid. & ors.

18.08.2020
None for the workman.

Present:
None for the managements.

The matter was earlier fixed for 16.04.2020 for the
service of the managements, but, the matter could not be taken up on
that day in view of spreading of covid-19.

Notice issued to the managements no.1 and 2 are
received back with the report unserved, whereas, the notice issued to
the management no.3 is not received back.

Today, no one has appeared on behalf of any of the

parties through video conference.
Workman is directed to file fresh address, e.mail

address, mobile phone number of the management no.2 along with the
email addresses and mobile phone numbers of managements nc.1&3
and complete sets of documents within 10 days from today and on filing

of the same, the notices are ordered to be issued to the managements

which are returnable on 26.11.2020.

Ahlmad of this court is directed to send the copy of

this order to the concerned official of District Court, Ro\use Avenue Court

Complex, New Delhi for uploading on the official websrte of Delhi District

Court. (//\_)/CVE%}

PRESIDING OF l l('Lll L.\llﬂlTIl COURT-IX
ROUSE AVENUE COURTS.NEW DELHI
18.08.2020




LIR No. 1711/16
Rajender Singh vs. M/s Living Media

18.08.2020

present:  None for the parties.

The matter was earlier fixed for 15.07.2020 for evidence of the

management on the preliminary issue No.l. But the matter could not be

taken up on that day, in view of spreading of covid 19.

Today, no one has appeared on behalf of any of the parties

hrough video conference.

Accordingly, the m idence of

atter stands adjourned for the ev

he management on the preliminary issue No.] on 16.02.2021. Management

s directed to file affidavits of the witnesses in the court onc week prior to

he next date of hearing and supply advance copies thereof to the workman

r his AR in similar manner.

Ahlmad is directed to send the copy of this order to the

fficial of District Court, RADC for uploading on the official

oncerned 0
ebsite of the District Court,

(PAWAN KUMAR MATTO)
Presiding Officer Labour Court-1X
Rouse Avenue Courts/New Delhi
18.08.2020



LIR No. 1816/19
Yadu Nath vs Scicntifie Security Management Services Pvt.

Lid.
18.08.2020

Present: None for the workman.

The matter was earlier fixed for 16.04.2020 for filing

of the statement of claim, but, the matter could not be taken up on that

day in view of spreading of covid-19.
Today, no one has appeared on behalf of the

workman through video conference.
Accordingly, the matter stands adjourned for filing of

the statement of claim on 19.09.2020.

Ahlmad of this court is directed to send the copy of
urt. Rouse Avenue Court

this order to the concerned official of District Co
website of Delhi District

for uploading on the official

Complex, New Delhi

Court.

(PAWAN 'l*ll.-\ljl MATTO)

PRESIDING OFFICER:LABOUR Cou

ROUSE AVENUE COURTS.NEW DELIL
18.05.2020

nRr-1X



No. 910/20

ALY

vijay Kumar vs M/s Digicable Neiwork (India) Pvi.Lid
18.08.2020

Present: None for the workman.

The matter was earlier fixed for 16.05.2020 for
service of court notices to the workman, but, the matter could not be
of covid-19.

taken up on that day in view of spreading

The court notices issued issued to the workman are

not received back.
Today, no one has appeared oOn behalf of the

workman through video conference.
Accordingly, fresh court notice is ordered to be issued

kman through whatsapp on his mobile phone number, as
d to the workman IS

to the wor
o be issue

mentioned in the reference. Court notice t

returnable on 22.10.2020.
directed to send the copy of

urt, Rouse Avenue Court
bsite of Delhi District

Ahlmad of this court IS
e concerned official of District Co
Ihi for uploading on the official w‘?

this order to th
Complex, New De

Court.

TMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX

ROUSE AVENUE COURTS.NEW DELII
18.08.2020



LIR No. 1488/19
Vinay Kumar vs. M/s Khushi Fabrication Pvt. Ltd.

18.08.2020

Present: None for the workman.
Management is already exparte.

The matter was earlier fixed for 16.04.2020 for exparte
evidence of the workman. But the matter could not be taken up on that day,
in view of spreading of covid 19.

Today, no one has appeared on behalf the workman through
video conference.

Accordingly, the matter stands adjourned for exparte evidence
of the workman on 15.03.2021.
Ahlmad is directed to send the copy of this order to the

concerned official of District Court, RADC for uploaging on the official

website of the District Court.

(PAWANKUMAR MATTO)
Presiding Officer Labour Court-IX
Rouse Avenue Courts/New Delhi
18.08.2020



e —

pii No. 912/20
wikhil Mandal vs M/s Digicable Network (India) Pvi.Ltd.

18.08.2020

Present: None for the workman.

The matter was earlier fixed for 16.05.2020 for

service of court notices to the workman, but, the matter could not be

taken up on that day in view of spreading of covid-19.

The court notices issued issued to the workman are

not received back.

Today, no one has appeared on behalf of the

workman through video conference.
fresh court notice is ordered to be issued

on his mobile phone number, as
nis

Accordingly,

to the workman through whatsapp
e. Court notice to be issued to the workma

mentioned in the referenc
returnable on 22.1 0.2020.
Ahlmad of this court is directed to send the copy of

this order to the concerned official of District Court, Rouse Avenue Court

Complex, New Delhi for uploading on the official ersite of Delhi District

Court. | /ﬁ
i
(PAW \\Cﬁ‘i'ilin VMATTO)
PRESIDING OFFICEIR:LABOUR COURT-IX

ROUSE AVENUE COURTS.N EW DELHI
18.08.2020



LIR No. 1819/19
Yugal Kishore Rai vs Scientifie Security Management Services

Pvi. Lid.
18.08.2020

Present: None for the workman.

The matter was earlier fixed for 16.04.2020 for filing
of the statement of claim, but, the matter could not be taken up on that
day in view of spreading of covid-19.

Today, no one has appeared on behalf of the

workman through video conference.
Accordingly, the matter stands adjourned for filing of

the statement of claim on 19.09.2020.
Ahlmad of this court is directed to send the copy of

this order to the concerned official of District Court, Rouse Avenue Court
website of Delhi District

Complex, New Delhi for uploading on the offici

Court. i

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS.NEW DELIN
18.08.2020



J

LIR No. 89143/16 -
Vinay Pathak vs M /s Maurya Printers Pvt. Lid.

18.08.2020
Present: None for the parties.

The matter is fixed for today for filing of the rejoinder
and also for framing of issues.

Today, no one has appeared on behalf of any of the
parties through video conference.

Accordingly, the matter stands adjourned for filing of

rejoinder and framing of issues on 21 .09.2020.

Ahlmad of this court is directed to send the copy of

this order to the concerned official of District Court, Rouse Avenue Court
site of Delhi District

Complex, New Delhi for uploading on the official
Court.

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS.NEW DELHI
18.08.2020

e p—



m—

3/19

A No. 131 L
C Jha vs HR. Bajaj Allianz Life Insoy
? anee

Manoj Kumar
Company Ltd-

18.08.2020

Present: None for the parties.

The matter is fixed for today for filing of the rejoinder

and also for framing of issues.
Today, no one has appea

red on behalf of any of the
parties through video conference.

Accordingly, the matter stands adjourned for filing of
rejoinder and framing of issues on 21.09.2020.

Ahlmad of this court is directed to send the copy of
this order to the concerned official of District Court, Rouse Avenue Court
Complex, New Delhi for uploading on the ofﬁciai""v@)site of Delhi District

Court. P

(PAWAN KUMAR MATTO)

PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS.NEW DELHI
18.08.2020




LI No. 1818/19
Om Shankar vs Scientifice Seeurity Management Services Pyt

Lid.
18.08.2020
Present: None for the workman.

The matter was earlier fixed for 16.04.2020 for filing

of the statement of claim, but, the matter could not be taken up on that
day in view of spreading of covid-19.
Today, no one has appeared on behalf of the

workman through video conference.

Accordingly, the matter stands adjourned for filing of

the statement of claim on 19.09.2020.

Ahlmad of this court is directed to send the copy of

this order to the concerned official of District Court, Rouse Avenue Court
Complex, New Delhi for uploading on the officia‘f@bsite of Delhi District
./

e

-,

Court.

(PAWAN KUMAR MATTO)

PRESIDING OFFICER:LABOUR COURT-IX

ROUSE AVENUE COURTS.NEW pELHl
18.08.2020



\- LIR No. 3938/18
Mahender Kumar vS PGF Lid.

18.08.2020
Present: None for the workman.

None for the management.

The matter was earlier fixed for 15.07.2020 for the

service of the management, but, the notice issued to the management is

not received back. The matter could not be taken up on that day in view
of spreading of covid-19.

Today, no one has appeared on behalf of any of the

parties through video conference.

Workman is directed to file e mail address, mobile

phone number of the management and complete set of documents

within 10 days from today and on filing of the same, the notices are

ordered to be issued to the management, which are returnable on

25.11.2020.

Ahlmad of this court is directed to send the copy of
ned official of District Court, Rouse Avenue Court
g on the official u_}'ebsite of Delhi District

APt

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
NOUSE AVENUE COURTS.NEW DELHI
18.08.2020

this order to the concer
Complex, New Delhi for uploadin

Court.



LIR No. 1796/19
Md.Yasin vs Top Shop Impex

18.08.2020

Present: None for the parties.
The matter was earlier fixed for 16.05.2020 for the

service of the management, but, the matter could not be taken up on that
day in view of spreading of covid-19.
The notice issued to the management on it's second

address is received back with the report unserved, whereas, notice

issued to the management on it's first address is not received back.
Today, no one has appeared on behalf of any of the

parties through video conference.

Workman is directed to file e.mail address, mobile

phone number of the management and complete set of documents

within 10 days from today and on filing of the same, the notices are

ordered to be issued to the management, which are returnable on

25.11.2020.
Ahlmad of this court is directed to send the copy of

concerned official of District Court, Rouse Avenue Court

this order to the
wei’psﬂe of Delhi District

Complex, New Delhi for uploading on the ofﬁcua’

Court. N\\Qﬁ

(PPAWN F KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS.NEW DEL
18.08.2020



LIk No. 3913 /18
PDevi Duit ve PGEF Lid.

18.08.2020

Present: None for the workman.

None for the management.
The matter was earlier fixed for 15.07.2020 for the
service of the management, but, the notice issued to the management is

not received back. The matter could not be taken up on that day in view

of spreading of covid-19.

Today, no one has appeared on behalf of any of the

parties through video conference.
Workman is directed to file e.mail address, mobile
phone number of the management and complete set of documents

within 10 days from today and on filing of the same, the notices are
ordered to be issued to the management, which are returnable on

25.11.2020.
Ahlmad of this court is directed to send the copy of

this order to the concerned official of District Court, Rouse Avenue Cour
bsite of Delhi Distric

Complex, New Delhi for uploading on the offici

Court.

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-I
ROUSE AVENUE COURTS.NEW DELF?
18.08.2020



LIR No.1793/19
Praveen Khosla vs Top Shop Impex

18.08.2020
Present: None for the parties.
The matter was earlier fixed for 16.05.2020 for the
service of the management, but, the matter could not be taken up on that
day in view of spreading of covid-19.
The notice issued to the management on it's second
address is received back with the report unserved, whereas, notice
issued to the management on it's first address is not received back.

Today, no one has appeared on behalf of any of the

parties through video conference.

Workman is directed to file e.mail address, mobile
phone number of the management and complete set of documents
within 10 days from today and on filing of the same, the notices are
ordered to be issued to the management, which are returnable on
25.11.2020.

Ahlmad of this court is directed to send the copy of
this order to the concerned official of District Court, Rouse Avenue Court

Complex, New Delhi for uploading on the official 'W‘t?bsite of Delhi District

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS.NEW DELRF!
18.08.2020




LIK No. 1811/19
Peshawari Lal vs Scientific Security Management Services Pvi.

Led.
18.08.2020

Present: None for the workman.

The matter was earlier fixed for 16.04.2020 for filing

of the statement of claim, but, the matter could not be taken up on that

day in view of spreading of covid-19.

Today, no one has appeared on behalf of the

workman through video conference.

Accordingly, the matter stands adjourned for filing of

the statement of claim on 19.09.2020.

Ahlmad of this court is directed to send the copy of

this order to the concerned official of District Court, Rouse Avenue Court

Complex, New Delhi for uploading on the official gveb?ite of Delhi District
II o

0 il

{ i
(PAWAN_KUMAR M ATTO)

IDING OFFICER:LABOUR COUNT-IX
DELIIL

Court.

PRES
ROUSE AVENUE COURTS.NEW
18.08.2020




LIR No. 646/16
Raghubir Singh Thakur vs. M/s Living Media

18.08.2020

Present:  None for the parties.
The matter was eatlier fixed for 15.07.2020 for evidence of the

management on the preliminary issue No.l. But the matter could not be
taken up on that day, in view of spreading of covid 19.

Today, no one has appeared on behalf of any of the parties

through video conference.
Accordingly, the matter stands adjourned for the evidence of
the management on the preliminary issue No.1 on 16.02.2021. Management

is directed to file affidavits of the witnesses in the court one week prior tc

the next date of hearing and supply advance copies thereof to the workmar

or his AR in similar manner.

Ahlmad is directed to send the C()_pﬁ of this order to th

concerned official of District Court, RADC for|uploading on the officia

,f'

_,_:-"'- =

(PAWAN KUMAR MATT 0)
Presiding Officer Labour Court-1X
Rouse Avenue Courts/New Delhi
18.08.2020

website of the District Court.




LIR No. 3190/17
wakil Ahmad @ Lalu vs. M/s Shree Santosh Newtech Industry

18.08.2020
Present: None for the workman.
Sh. Santosh Singh, AR for the management through video
conference.
The matter is fixed for today for the evidence of the workman,.
man through

Today, no one has appeared on behalf of the work

video conference.
Accordingly, the matter stands adjourned for the evidence of

the workman on 12.03.2021. Workman is directed to file affidavits of the

the court one week prior to the next date of hearing and supply

witnesses in
advance copies thereof to the management or it’s AR in similar manner.

Ahlmad is directed to send the copy of this order to the
concerned official of District Court, RADC for uplogding on the official

website of the District Court. C@é/’\

(PAWAN KUMAR MATTO)
Presiding Officer Labour Court-1X
Rouse Avenue Courts/New Delhi
18.08.2020



LIR No.1810/19
Nawab Singh vs Scientiflic Security

Lid.

18.08.2020
Present: None for the workman.

Management Services Pvt.

The matter was earlier fixed for 16.04.2020 for filing

of the statement of claim, but, the matter could not be taken up on that
day in view of spreading of covid-19.

Today, no one has appeared on behalf of the

workman through video conference.

Accordingly, the matter stands adjourned for filing of

the statement of claim on 19.09.2020.

Ahlmad of this court is directed to send the copy of

ue Court

e concerned official of District Court, Rouse Aven
District

elhi for uploading on the official website of Delhi
\/

R
I &

Court. |
g

this order to th
Complex, New D

yz:

u-;-“\n-\.'(\‘ KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS.NEW DELI
18.08.2020



LIR No. 1791/19
Girwar Singh vs Top Shop Impex

18.08.2020

Present: None for the parties.

The matter was earlier fixed for 16.05.2020 for the

service of the management, but, the matter could not be taken up on that
day in view of spreading of covid-19.
The notice issued to the management on it's second

address is received back with the report unserved, whereas, notice

issued to the management on it's first address is not received back.

Today, no one has appeared on behalf of any of the

parties through video conference.
Workman is directed to file e.mail address, mobile

phone number of the management and complete set of documents
within 10 days from today and on filing of the same, the notices are
ordered to be issued to the management, which are returnable on
25.11.2020.

d the copy of

Ahlmad of this court is directed to sen
ue Court

rned official of District Court, Rouse Aven
ading onthe o 'icimebsite of Delhi District

[Yplhs

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS.NEW DELI
18.08.2020

this order to the conce
Complex, New Delhi for uplo

Court.




L.IR No. 220/16
Ramesh Prasad vs. M/s Living Media

18.08.2020

Present:  None for the parties.

The matter was earlier fixed for 15.07.2020 for evidence of the
management on the preliminary issue No.l. But the matter could not be

taken up on that day, in view of spreading of covid 19.
Today, no one has appeared on behalf of any of the parties
through video conference.
Accordingly, the matter stands adjourned for the evidence of
the management on the preliminary issue No.l on 16.02.2021. Management
is directed to file affidavits of the witnesses in the court one week prior to

the next date of hearing and supply advance copies thercof to the workman
or his AR in similar manner.

Ahlmad is directed to send the capy of this order to the

concerned official of District Court, RADC for Upltfadlm, o1 the oifiaial
website of the District Court. % il

(PAWAN KUMAR MATTO)
Presiding Officer Labour Court-IX
Rouse Avenue Courts/New Delhi
18.08.2020




LIk No. 1823/19

Harish Kumar vs Scientific Security Management Services Py
Led. | )
18.08.2020

Present: None for the workman.

The matter was earlier fixed for 16.04.2020 for filing

of the statement of claim, but, the matter could not be taken up on that
day in view of spreading of covid-19.

Today, no one has appeared on behalf of the
workman through video conference.

Accordingly, the matter stands adjourned for filing of

the statement of claim on 19.09.2020.

Ahlmad of this court is directed to send the copy of

| of District Court, Rouse Avenue Court

this order to the concerned officia
ite of Delhi District

Complex, New Delhi for uploading on the official

Court.

; é/_______----- £ A A
(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS.NEW DELHI
18.08.2020



LIR No. 223/16
Shashikant Mishra vs. M/s Living Media

18.08.2020

None for the parties.

Present:
The matier was earlier fixed for 15.07.2020 for evidence of the

management on the preliminary issue No.l. But the matter could not be

taken up on that day, in view of spreading of covid 19.
Today, no one has appeared on behalf of any of the parties

through video conference.
Accordingly, the matter stands adjourned for the evidence of

the management on the preliminary issue No.l on 16.02.2021. Management
is directed to file aftidavits of the witnesses in the court one week prior 1o

the next date of hearing and supply advance copies thereof to the workman

or his AR in similar manner.
Ahlmad is directed to send the copy of this order to the

concerned official of District Court, RADC for uy;ading on the official

website of the District Court. p #@

(PAWANKUMAR MATTO)
Presiding Officer Labour Court-IX
Rouse Avenue Courts/New Delhi
18.08.2020




LIR No. 2537/19

i lnlul Anshari vS l'unl Cnnlpnnq-.nt. Py Lid &
h J - - Ors,
18-08.2020

Present: None for the workman.

None for the managements.

The matter was earlier fixed for 16.04.2020 for the
service of

the managements, but, the matter could not be taken up on
that day in view of spreading of covid-19,

Notice issued to the management no.1 and 2 are
received back with the report unserved, whereas, the notice issued to
the management no.3 is not received back.

Today, no one has appeared on behalf of any of the
parties through video conference.

Workman is directed to file fresh address, e.mail
address, mobile phone number of the management no.2 along with the

email addresses and mobile phone numbers of managements no.1&3
and complete sets of documents within 10 days from today and on filing

of the same, the notices are ordered to be issued to the managements,
which are returnable on 26.11.2020.

Ahlmad of this court is directed to send the copy of
this order to the concerned official of District Court, Rouse Avenue Court

Complex, New Delhi for uploading on the officjal website of Delhi District
Court.

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENLE COURTS.NEW DELI
18.08.2020




e g
7 No. 915/20

ved Prakash vs

M /s Digicable Netwo
i k H
18.08.2020 i e

Present: None for the workman.

The matter was earlier fixed for 16.05.2020 for
service of court notices to the workman, but, the matter could not be
taken up on that day in view of spreading of covid-19.

The court notices issued issued to the workman are
not received back.

Today, no one has appeared on behalf of the

workman through video conference.

Accordingly, fresh court notice is ordered to be issued
to the workman through whatsapp on his mobile phone number, as
mentioned in the reference. Court notice to be issued to the workman is

returnable on 22.10.2020.

Ahimad of this court is directed to send the copy of

this order to the concerned official of District Court, Rouse Avenue Court

Complex, New Delhi for uploading on the official/website of Delhi District
Court.

C

o T
(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LARBOUR COURT-IX
ROUSE AVENUE (COUIRNTS. NEW DELIEN
BRI IR 2002 0D




LI Neo. 1814719
Rakesh Kuonmar vs Scientific Seeuritly

Pvi. Lid.

18.08.2020
Present: None for the workman.

Management Services

The matter was earlier fixed for 16.04.2020 for filing

of the statement of claim, but, the matter could not be taken up on that

day in view of spreading of covid-19.
Today, no one has appeared on behalf of the
workman through video conference.

Accordingly, the matter stands adjourned for filing of

the statement of claim on 19.09.2020.

Ahlmad of this court is directed to send the copy of
Avenue Court

the concerned official of District Court, Rouse
elhi District

Complex, New Delhi for uploading on the oﬁicifmebsite of D
)

Court.

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX

ROUSE AVENUE COURTS.NEW DLl
18.08.2020

this order to




/,;; No. 129/17

I
/ fg}avcen Kumar vs. M/s Cheena & Company

18.08.2020

present:  None for the parties.

The matter was earlier fixed for 16.04.2020 for appearance of

the official of the management No.l and also for consideration on the

application filed by the workman, vi
roduce certain documents.

de which the workman has sought

direction to the management No.1 top

But the matter could not be taken up on that day, in view of
spreading of covid 19,

The matter was also fixed for 20.07.2020 for the evidence of
the workman.

But the matter could not be taken up even on that day, in view
of spreading of covid 19.

Today, no one has appearcd on behalf of any of the parties
through video confercnce.

urned for consideration on

Accordingly, the matter stands adjo
1.2020 and for the evidence of

ation filed by the workman on 25.1
davits of the

on 17.03.2021. Workman is directed to file affi
eek prior to the next date of hearing fixed for

the applic
the workman
witnesses in the court oné¢ W
evidence of the workman and

managements or their AR in similar manner.
Ahlmad is directed to send the copy of this order to the
gading on the official

supply advance copies thereof 10 the

concerned official of District Court, RADC for pl/3

website of the District Court.

(PAWAN KUMAR MATTO)
Presiding Officer Labour Court-1X
Rouse Avenue Courts/New Delhi
18.08.2020



|'H’

/Llp No. 128/17
5ubh35h vs. M/s Cheena & Company & Ors.

18.08.2020

present:  None for the parties.

was earlier fixed for 16.04.2020 for appearance of

ement No.l and also for consideration on the

vide which the workman has sought

The matter

the official of the manag

application filed by the workman,

ent No.1 to produce certain documents.

direction to the managem
n view of

But the matter could not be taken up on that day, 1

spreading of covid 19.

The matter was also fixed for 20.07.2020 for the evidence of

the workman.

But the matter could not be taken up even on that day, in view

of spreading of covid 19.

Today, no one has appeared on behalf of any of the parties

through video confercnce.
Accordingly, the matter stands adjourne

d by the workman on 75.11.2020 and for the evi
Workman is directed to file affidavits of the

d for consideration on

the application file dence of

the workman on 17.03.2021.

the court one week prior to the next date of hearing fixed for

witnesses In

e of the workman and supply advance copies thereof to the

evidenc

managements or their AR in similar manner.

Ahlmad is directed to send the copy of this order to the

concerned official of District Court, RADC foy yploading on the official

website of the District Court.

(l?AWA MAR MATTO)
Presiding Officer Labour Court-1X
Rouse Avenue Courts/New Delhi

18.08.2020



LID No. 355/16
Rajesh Kumar vs. M/s B.D. Sharma Consulting

18.08.2020

Present: None for the parties.
The matter was earlier fixed for 16.04.2020 for cross-
examination of the witness of the management by the workman and also for
the payment of cost by the workman to the management. But the matter
could not be taken up on that day, in view of spreading of covid 19.
Today, no one has appeared on behalf of any of the parties
through video conference.

Accordingly, the matter stands adjourned for the same purpose
on 24.02.2021. Tt will be last and final opportunity to the workman to cross-
examine the management witness.

Ahlmad is directed to send the copy of this order to the

/ : - .
concerned official of District Court, RADC foy L{Sloadlng on the official

(PAWAN KUMAR MATTO)
Presiding Ofticer Labour Court-IX
Rouse Avenue Courts/New Delhi
18.08.2020

website of the District Court.



LIR No0.2953/17
Naresh Kumar vs. M/s Chemical Suppliers India Pvt. Ltd.

/ 18.08.2020

Present: None for the parties.

The matter is fixed for today for the evidence of the

management.
Today, no one has appeared on behalf of any of the parties

through video conference.

Accordingly, the matter stands adjourned for the evidence of
the management on 27.02.2021. Management is directed to file affidavits of
the witnesses in the court one week prior to the next date of hearing and
supply advance copies thereof to the workman or his AR in similar manner.

Ahlmad is directed to send the copy of this order to the

concerned official of District Court, RADC for uplc£a ng on the official

website of the District Court. / i \!

(PAWAN KUMAR MATTO)
Presiding Officer Labour Court-1X
Rouse Avenue Courts/New Delhi
18.08.2020



/ 11D No. 127/17
/  Rakesh vs. M/s Cheena & Company & Ors.

18.08.2020

Present: None for the parties.

The matter was earlier fixed for 16.04.2020 for appearance of

the official of the management No.l and also for consideration on the

application filed by the workman, vide which the workman has sought

direction to the management No.1 to produce certain documents.
But the matter could not be taken up on that day, in view of

spreading of covid 19.

The matter was also fixed for 70.07.2020 for the evidence of

the workman.

But the matter could not be taken up even on that day, in view

of spreading of covid 19.
Today, no one has appeared on behalf of any of the parties

through video conference.
Accordingly, the matter stands adjourned for consideration on

the application filed by the workman on 25.11.2020 and for the evidence of

the workman on 17.03.2021. Workman is directed to file affidavits of the

witnesses in the court one week prior to the next date of hearing fixed for

evidence of the workman and supply advance copies thereof to the

managements or their AR in similar manner.
Ahlmad is directed to send the copy of this order to the

concerned official of District Court, RADC for u loa(y)mg on the official

website of the District Court. - W
P

_._._._________..--'""'_--. ."JI
(PAWAN KUMAR MATTO)
Presiding Officer Labour Court-I1X
Rouse Avenue Courts/New Delhi
18.08.2020




LD No. 130/17
uharambir Singh vs. M/s Cheena & Company & Ors.

18.08.2020

present:  None for the parties.

The matter was carlier fixed for 16.04.2020 for appearance of
gement No.l and also for consideration on the

the official of the mana
which the workman has sought

application filed by the workman, vide

nt No.1 to produce certain documents.

direction to the manageme
ew of

But the matter could not be taken up on that day, in vi

spreading of covid 19.

The matter was also fixed for 20.07.2020 for the evidence of

the workman.

But the matter could not be taken up cven on that day, in view

of spreading of covid 19.
Today, no one has appeared on behalf of any of the parties

through video conference.
Accordingly, the matter stands adjourned for consideration on

the application filed by the workman on 25.11.2020 and for the evidence of

the workman on 17.03.2
witnesses in the court one week prior (0 the ne

evidence of the workman and supply advance copies thereof t

021. Workman is directed to file affidavits of the
x1 date of hearing fixed for
o the

managements or their AR in similar manner.
Ahlmad is directed to send the copy of this order to the

concerned official of District Court, RADC for uﬁading on the official

website of the District Court.
(PAWAN K%Fm MATTO)

Presiding Officer Labour Court-1X

Rouse Avenue Courts/New Delhi
I18.08.2020

B




LIR No. 1713/16
Chandan Kumar vs. M/s Living Media

18.08.2020

Present: None for the parties.

¢ fixed for 15.07.2020 for evidence of the

The matter was earlie
ssue No.l. But the matter could not be

management on the preliminary [

taken up on that day, in view of spreading of covid 19.
Today, no one has appeared on behalf of any of the parties

through video conference.

Accordingly, the matter stands adjourned for the evidence of

e No.1 on 16.02.2021. Management

the management on the preliminary issu
n the court one week prior 10

is directed to file affidavits of the witnesses 1
thereof to the workman

the next date of hearing and supply advance copies

or his AR in similar manner.
Ahlmad is directed to send the copy of this order to the
concerned official of District Court, RADC for up oading on the official

website of the District Court.

(PAWANR TMAR MATTO)
Presiding Officer Labour Court-1X
MNew Delhi

Rouse Avenue Courts
18.08.2020



LIR No. 7803/16
Indal vs. M/s Chawla Plasto Pack

18.08.2020

Present:  None for the parties.
d for 16.05.2020 for filing of the

The matter was earlier fixe
agement and also for consideration on the

documents on record by the man
application moved by the workman.

But the matter could not be taken up on that day, in view of

spreading of covid 19.
Today, no one has appeared on behalt of any of the parties

through video conference.
Accordingly, the matter stands adjourned for the same purpose

on 22.10.2020.
Ahlmad is directed to send th

concerned official of District Court, RADC for u \! %ing on the officie

website of the District Court. g » Jﬁ}@
(PAWAN KU%K

e copy of this order 10 th

MATTO)
Presiding Officer Labour Court-IX
Rouse Avenue Courts/New Delhi
18.08.2020



CA No. 329/16
Rajesh Kumar vs. M/s B.D. Sharma Consulting

18.08.2020

Present: None for the parties.
fixed for 16.04.2020 for cross-

ement by the workman and also for

But the matter

The matter was earlier

examination of the witness of the manag

the payment of cost by the workman to the management.

could not be taken up on that day, in view of spreading of covid 19.
Today, no one has appearcd on behalf of any of the parties

through video conference.

Accordingly, the matter stands adjourned for the same purpose

on 24.02.2021. It will be last and final opportunity to the workman 1o Cross-

examine the management witness.
Ahlmad is directed to send the copy
urt, RADC for uploading on the officia

of this order to the

concerned official of District Co

website of the District Court.

(PAWAN KUMAR MATTO)
Presiding Officer Labour Court-IX
Rouse Avenue Courts/New Delhi
18.08.2020



g No. 6865/16

Sb “puran Singh vs. Orient Fashion Exports India Pvt. Ltd.

f/ 18.08.2020

present:  None for the workman.
Sh. Pradhuman Gautam, AR for the management through video

conference.
The matter is fixed for today for hearing arguments on the

issue no.l.
But, today, no one has appeared on behalf of the workman

through video conference.
Accordingly, the matter stands adjourned for hearing final

arguments on the issue no. | on 23.09.2020.

Ahlmad is directed to send the copy of this order to the

concerned official of District Court, RADC for uplbagﬁng on the official

website of the District Court. VAN
=1

(PAWAN KUMAR MATTO)
Presiding Officer Labour Court-IX
Rouse Avenue Courts/New Delhi
18.08.2020



/

ganjeeY Kumar vs. Superchemfab Engg. Consultants Pvi. Ltd, & O
. . TS,

18.08.2020

Present: Sh. Ajit Kumar Singh, AR for the workman through video

conference.
None for the managements.
Managements are already exparte.

The matter is fixed for hearing exparte final arguments.

But, the Ld. AR for the workman seeks adjournment on the

ground that one matter between the same parties relating to the gratuity is

High Court of Delhi and
i the Hon’ble High Court of Delhi and ch

the same has been referred

pending in the Hon’ble
ances of

to the Mediation Centre |
settlement are there.

In view of the request
e listed for hearing exparte final arguments on

made by the Ld. AR for the workman,

the matter is ordered to b

22.10.2020.
Ahlmad is directed to send the copy
p/bading on the official

of this order to the

concerned official of District Court, RADC for u

website of the District Court.

(PAWAN KUMAR MATTO)
Presiding Officer Labour C ourt-1X
Rouse Avenue Courts/New Delhi
18.08.2020



Ram Narayan Maurya vs. P.W.D.CEC Land

18.08.2020

present:  Sh. Santosh Singh, AR for the workman through video
conference.
None for the management No.l. (Management No.1 is already
exparte.)

None for the management no.2.

r fixed for 16.05.2020 for filing re
thereon

The matter was earlie ply to
agement no.l and consideration

the application moved by the man
filed by the workman and

and also for filing reply to the application

consideration thereon.
ay, in view of

But the matter could not be taken up on that d

spreading of covid 19.
anagements

Today, no one has appeared on behalf of the m

through video conference.
i1l straightway

Ld. AR for the wor
d by the management no.l,

de the order dated 29.01.2
as no one has appeared on behalf of

kman has submitted that he w
argue on the application file vide which
management no.1 has sought 10 020, whereby

proceeded exparte. But as today,
atter stands adj

asi
it was
ourned for filing reply to the

the managements, SO, the m
on of the workman and consideration ot

anagement No.1 on 06.11.2020.

applicati ) both the applications filed

by the workman and the m

Ahlmad is directed to send the copy of thi
ing on the official

s order to the

concerned official of District Court, RADC for uélo

website of the District Court.

v.S
(I?"A‘WAN KUMAR MATTO)
Presiding Officer Labour Court-IX
Rouse Avenue Courts/New Delhi

18.08.2020
T ——



LIR No. 2116/17
pevender Thakur vs. M/s Altone Aircon

18.08.2020

None for the workman.

None for the management No.1.
Management no.2 18 already exparte.
The matter was earlier fixed for 16.05.2020 for hearing
y the management No.l for deleting the

Present:

argument son the application filed b

name of the management No.1.
But the matter could not be taken up on that day, in view of

spreading of covid 19.

Today, no one has appeared on behalf of any of the parties

through video conference.
Accordingly, the matter stands adjourned for the same purpose

on 27.10.2020.
Ahlmad is directed to send the copy 01 this order to the

concerned official of District Court, RADC for up joadmg on the official

website of the District Court.

(PAWAN KUMAR MATTO)
Presiding Officer Labour Court-1X
Rouse Avenue Courts/New Delhi
18.08.2020




LIR No. 867/18

Randhir Singh Chhikara vs. The HT Media Ltd.

18.08.2020 —
12t ¥
Ms. Chetna Chhikara, AR for thebworkman through video

conference.
Sh. Rohit Singh, proxy

conference.

Present:

AR for the management through video

r today for consideration On the

The matter 1s fixed fo
amendment and framing of

filed by the management for
t seeks

But The Ld. Proxy AR for the managemen
management is busy in dealing with

application

additional 1ssues.
adjournment as the main AR of the
e matter in the Hon’ble High Court.

Accordingly, the matter stan
20 and for evidence

orkman are directed to file affid

or to the next date of hearing fixed

som
ation on

ds adjourned for consider

for the LRs of the

the abovesaid application on 18.09.20
avits

workman on 02.03.2021. LRs of the W

tnesses in the court on¢ week pri

of the wi
of to the management OT it’s

for evidence and supply advance copies there
AR in similar manncr.

Ahlmad is directed 10 send the copy of

t Court, RADC for ulzﬁ ding on th

this order to the

concerned official of Distric e official

website of the District Court.

(PAWAN KUMAR MATTO)
Presiding Officer Labour Court-1X
Rouse Avenue Courts/New Delhi
18.08.2020



T = T

I(_DIR No. 2505/16
m P
rakash Yadav vs. M/s Guru Ramdas Bus Body Builder

18.08.2020

Present: None for the parties.
d for 16.04.2020 for evidence

The matter was earlier fixe
that

of the management. But the matter could not be taken up on

day, in view of spreading of covid 19.
Today, no one has appeared on behalf of any of the

parties through video conference.
Accordingly, the matter stands adjourned for the same
Management is directed to file affidavits of
eek prior to the next date of hearing
his AR In

purpose on 25.02.2021.

the witnesses in the court one wW
and supply advance copies thereof to the workman or
similar manner.

Ahlmad is directed to send the cop this order to the
rt, RADC for uploaging on the official

concerned official of District Cou

website of the District Court.
ATTO)
Court-1X
ew Delhi

(PAWAN UMAR
Presiding Officer Labour

Rouse Avenue Courts/N
18.08.2020



